
GOVERNEMNT OF INDIA 
MINISTRY OF HOUSING AND URBAN AFFAIRS 

LOK SABHA 
UNSTARRED QUESTION NO. 2926 

TO BE ANSWERED ON MARCH 13, 2018 
ALLOTMENT OF LAND 

 

N0. 2926          Dr. THOKCHOM MEINYA: 

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to 
state: 

 (a) Whether the Government has allotted land to the political 
 parties in the Capital (Delhi) outside the Lutyens Bungalow Zone 
 (LBZ) for construction of their offices. 

 (b) if so, the details thereof, location/party wise; 

 (c) whether there is any criteria for the allocation of land to 
 political parties in Delhi; and 

 (d) if so, the details thereof? 

ANSWER 

      THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE 
MINISTRY OF HOUSING AND URBAN AFFAIRS 

(SHRI HARDEEP SINGH PURI)  

 (a) Yes, Madam. 

(b) The list of all allotments of Land to Political Parties, location 
wise, outside Lutyens Bungalow Zone (LBZ) by the Government 
is at Annexure-A.  

         (c&d) The criteria for the allocation of land to political parties in 
 Delhi is at Annexure-B. 
                                                ***** 



  



( ANNEXURE-A) 
 

      DETAILS OF ALLOTMENT OF LAND TO POLITICAL PARTIES LOCATION WISE  
 

S. no. Name of Party Location 

1. Communist Party of India Kotla Road, Plot No. 15 

2. All India Congress Committee of 
Indian National Congress 

Kotla Road, Pocket 9-A 

3. Communist Party of India 
(Marxist) 

Market Road, Plot Nos. 27, 28 & 29 

Kotla Road, Plot Nos. 10, 11, 12 & 
13 ( R-10,11,12) 
Pocket-3, DDU Marg in lieu of Plot 
No. 13 

4. Delhi Pradesh Congress 
Committee 

Rouse Avenue, Plots Nos. 2 

5. Rashtriya Janata Dal Kotla Road, Plot Nos. 34, 57, 58 & 
59 

6. Samajwadi Party Vasant Vihar, Plot No. 1 

7. Bharatiya Janata Party (National 
Level) 

Pocket 6-A, DDU Marg, New Delhi 

Pocket 3, DDU Marg, New Delhi 

8. Janata Dal (United) Vasant Vihar, Plot No. 4 

9. All India Anna Dravida Munnetra 
Kazhagam (AIADMK) 

Plot No. 13 & 25, Pushp Vihar, M.B. 
Road, Saket 

10. Dravida Munnetra Kazhagam 
(DMK) 

Plot No. 6, Pocket-4, DDU Marg, N. 
Delhi 

11. All India Trinamool Congress Plot No. 4 & 5, Pocket-4, DDU Marg, 
N. Delhi 

12. Bhartiya Janata Party ( Delhi 
State) 

Pocket-V, DDU Marg, N. Delhi 

13. Telugu Desam Parliamentary 
Party 

Sector-VI, M.B. Road 
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Government of lndia

Itlinistry of Urban Development
Land & Development Office

Nlew Delhi, the

Sub. Amencled
parties.

policy guiclelines for allotment of land to political

ln continuatron of the guidelines issued vide OM of even number
daied '1 3.07.2006, it has been;decicled Io carry out-$ome modifications
in the existing guide.lines. Accordingly, the salient features of the
arrended policy for aliotmentof tanO to poiitical parties are as upder: _

(r) National Political Parties which have been recognized as such by
the Election Commission of lnclia and the State recognized
parties havlng at least 7 MPs (in both the Houses of parliament
together) shall be corrsidered for allotmenI of land for construction
of ofiice building in Delhi;

(it) Polilical Parlies shor-rld furnish a certificate from the Election
Commission of lndia confirming their status and recognition as a
Nalional/Stale recognized political party;

(iii) ln case polltical parties are in occupation of Govt.
bungalorr''r(s)/suite(s) in Vithalbhai Patel House for the purpose of
tlreir olfice, they should vacate the same immediately on
construction of their office br-rilding on the plo-t of land allo[ted to
them, or within 3 yearr fronr the date of taking cver vacanl
possession of the plot, whichever is earlier;

(ir) The buildihg constructed on the allolted land slrall be utilized by
the political parties for tlreir National level political unit as well as
other wings/organization of tlre parties. These premises shall be-
titilr:ecl orrly for oflice pLrpose and the artcillary acti./ities \vl-rr':l'r

srrl-port tire iunctiorring of tlris oliice. SLib-ietting of tite plois shali
1,,-, rloyelrarl by the inslrr,rctiorrs/ teslrictions isslted itl tltts teglattl
,'J{ .r rstriuirDndl plots,
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(vi)

(vri)

The land shall be allotted on leasehold basis and the allotmentshall be made on. payment of premium at zonal variant
Institutronal rate prevailing on the date of allotment. The allotteeparty shall also pay the annual ground rent amounting t; ,.;';;
cent of the premium. These allotments would not be permitted to
be converted in to freehold;

The quantum of land that would be considered for allotment to
political parties, according to the strength of their Mps iir notfi tne
Houses, shall be as lollows:-

1a; 
)- 

SOO Sq.m. for total strength of tVps upto 15.

(b) 'l 000 Sq.m. for total strength of MPs between -16 to 25.

(c) 2000 Sq.m. for total strength of MPs between 26 to 50.

(d) One acre for total strength of MPs between 51 to 100.

(e) Tu;o acres for total strength of MPs between 101 to 200,

(f) FouT acres for total slrength of lVlPs being 201 or more

(viii) The land allotted to political parties may comprise of one or more
plots;

ln case a political party has been allotted land earlier, fresh

allotment of land in accordance wilh the above nc':rms shall be

considered,'aft6r deduciing the quantum oFland already aliolted;

(x) ln the case of Delhi State units of various National/State
recognized parties, allotment of land upto 500 sq m would be

considered, for the following two c,rtegories:-

(ix)

(a) Delhi . Slate
reptesentatiort

1l;Llrellri St.tte Ulllls '-r i Sttlie
rttittilttuttt of scverl 17; legisl:ti
Delhi

Unit of National political parties having
lr-r the legislati,re assembly of Delhi; and

r!.rcogr'rized pLrdies llavlrl!l
oiors itt 'rhe iegislati'-'e asserrlblv

! rli Other recognizeci State polilical parties, l'ravrng a minimurn of 'l
i,:ilrs (botlr tha lroLrsgs Lal,en toqlether) slrall be considered for

,rllolnrenl of office space in \rithal Bltai Patel l-lotrsL-'
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(xri) When a politica

However, *h"i:|,:ll.:::.g" l" exisr, tht
, r., u rr plss" oi't::"i"l ooiitica i-piiy',J' ;, J?J$: T I ?:,',"# T:1successor bv tr-,,1 .,-the- 

faction(s) or tr-,u

j[i, 
; tf fr 

I" ffi 
"";iiil 

l: * ;fl f: j:fi xltrffiilhj
(xiii) fhe allottees sl

n,i r o i" s j ";: 
j;;ll, 

;"T ?l:H,il ::" :: i I &,, "#, AH on;,,jln",, 
n 
"

(xrv) Removal of encr' 
; ;; ;ff i iJ :l'J:::miii:i;;:,;1ffi ;l' 

un, o n th e a,,orted,and,

'"' l;:;';i,? ,"?,'fl11,:: 
on,the piorwiri bE-rhe Govr. prop'ertv andar.:thortty; loved without prior approval 

"r ,rr! .[.J"""]
(xvi) Tfre allottees sha

uno u r-"u,u"o-u;, :iff:,:;Yl[i',.0,, or Agreement (MoA)

. (xvri) The vacant posst" politica, ,uni""'ttt'on 
of the plot r,ill be handed over to the

(xviii) The possession of f11cf 
_sjrgfi 

be initially given on ticence basis on
;"#:'JJ ff jj:I|lTg "o',,." {,J,"0 rent ror the rirst harr
money deposi,"J ;; ;|";i,i. y;L";:.#:I""r ag *";""i- ih;
fllJf::ilh "i,-ff eg'""'unt 

"l; ;;:? ?;.':::# ':i t:' ln : :iip, i;il ;;;';:ffi '.'1'", JXi'5,1]'Jl].':[,|;:"t=:lll;lvrtr become the piemium untl r-u'ri.",i." iJu *nr,r become theg rcund rent;
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(xrr) t he,political parly ,o,*no,T land has been allottecj wjll fur nish thei:urlding plans to the local noOV witn,n a 
"p"rilo 

of six months aflerlakrng over possession or tn" Jriani p;i """"
=-1r,,. allolnrerrt snall be ttablc
, _ it!1,,; I t\l CltCLllISt.lllccs._

ljrl I ii re. a llotiee fa ils to rn a l,:e
rent or any other Govt. du
a llo tm e n VM OA,/Lea se Deecj;

li iire p:liy fails to construct tire
',,,:ars after re sanctioning of brri

to be r esincieci/can cellecl ln

tlle paynter)t oi prerliunt arrd groLtnd
es, in accordance wi r the terms of

bLrrlJrrig r.,/tlltil te periorl of ilrrer
lci rg plans by tite lLtcil bo(.lV
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(.) 
ll tl: premises are put ro a use other than the use for rarhich lanr]

(d) lt the allottee violates the builcljng bye_laws/other statutoryoelrnes including the I\4aster plarr; Jnd
(e) For^viotation gl uny of the conditions specified inreiter or the Memorandum of ngr;um-Jni""i ,n"which js to be executed .rn."qr"iiry. 

, iv,,, v, . r

gUJ

the allotme nt
Lease Deed,

L '- (l )t./ L-
(Mahmood Ahmed)

Land & Development Officer
To

"t-The Director oF Estat.es, Nlrman Bhawan, New Delhi with theri:quesI to advise the recognizeO polticat pJrtil-s in occupation ofGovt bungalows/suites in-the V.p. norlu"lo-""ppiy ior allormentoI land and also for. action to get the Bungalows/suites vacaied inacco_rdance with the p o licy.
2. l,linistry of parliamentary Affairs, parliament House, New DelhiRajy^a Sabha Secrt., partia m"rti"rr;;'N;* o"rni.

::1. .subE SecLt., partiament House, N1";D"tt irr-,!Lt,Jn Lomnlsston o.i,India, Nlrvachan Sadan, New 
-Oetni. 

tfis requested thaI Lhe ris[ of aL".ogni.J-Nutionar and Statepolitical parties be furnished to thti olfice-unO to lceep thisoll'ice informed of the changes u. 
"nO 

urn"irnade in the list.Cabinet SectL., RashtrapaLi BIrawan, f,fe* OufniPrime [vlinister,s Office, South Blocl<, N"*;;ihi.ttrntstry of Ilome Affairs, North Blocl<, New Delhi.
l,]1i:,i.r.. ", Law, ,tustice 8.. Company nrrairs 

'ioeparrment 
ofLUU.r .,,.1 tarrs), Sllastri Elra,,v rr, t!er,.i Dcll .

i ilrsll ,v ol Finance ( Departrllent of E::pendittrre), t\lo|l-lt Blccl...
i.r,:'.'.: Delll i .

i.S ro UDI,I/i'loS (UD).
PS [o Secretary( UD)/AS( U D)/JS( L&W)
Principal Informa[ion Office, Shastri Bhawan, New Delhi.All l.lational/State reco!1ri-ecl 1;ar tres ..rs per'lisL).i,. l-l:[rL)-i i
--Ii-E S,:rctiL.rn
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